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Acts Referred:

Citation : (1998) 3 SCC 361

Hon'ble Judges : S. Rajendra Babu, J;S. C. Agrawal, J;B. N. Kirpal, J

Bench : Full Bench

Final Decision : Dismissed

Judgement

1. These appeals have been filed by the Draftsmen employed in the Defence
Research and Development Organisation (DRDO), Ministry of Defence,
Government of India. They have claimed that Draftsmen in Grade III should be
given the pay scales of Draftsmen Grade II of the CPWD and Draftsmen Grade II
should be given the pay scales of Draftsmen Grade I in the CPWD on the basis of
the office memorandum dated 13-3-1984. The Central Administrative Tribunal by
the impugned judgments after taking into consideration the educational
qualifications for the post of Draftsmen Grade II and Grade III in the DRDO and
Draftsmen Grade I and Grade II in the CPWD, has held that the appellants are
not entitled to the said pay scales.

2. We have heard the learned counsel for the appellants in support of the
appeals. The learned counsel have placed reliance on the decision of this Court in
Union of India (UOI) and Others Vs. Debashis Kar and Others, After considering
the qualifications which are prescribed for appointment for the post of Draftsmen
Grade II and Grade III in the DRDO and comparing the same with the
qualifications prescribed for the posts of Draftsmen Grade III, Grade II and
Grade I in the CPWD, we are of the view that the Tribunal has rightly negatived
the claim of the appellants. We, therefore, find no merit in the appeals and the
same are accordingly dismissed. There will be no order as to costs.
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